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LEGISLATIVE ASSEMBLY
NATIONAL CAPITAL TERRITORY OF DELHI

Bulletin Part-I
(Brief summary of proceedings)
Monday, 02 December 2019 / 11 Agrahayana 1941 (Saka)

Sh. Ram Niwas Goel, Hon’ble Speaker in-Chair
National Song (Vande Mataram)

Commemoration of 70 Years of Constitution of India :
Members read out the Preamble of the Constitution of India to commemorate
70 Years of the Constitution.

The Chair welcomed Dr. Yoganand Shastri, Former Speaker, Delhi Legislative
Assembly present in the LG’s Gallery.

The Chair greeted Ms. Bhavna Gaur, Hon’ble Member on her birthday.

Sh. Vijender Gupta, Leader of Opposition and other Members of BJP stood up
and desired to know outcome of their notices. The Chair announced that only
the business listed in the List of Business will be taken up for discussion.

Not satisfied with the Chair’s decision, Sh. Vijender Gupta, Leader of
Opposition and other Members of BJP walked out in the protest.

Question Hour :

Starred questions No. 1 to 3, S5to 7, 10, 12 to 14 & 17 to 20 were asked and
replied.

Replies to Starred Questions No. 4, 8,9, 11, 15 & 16 & Un-Starred Questions
No. 1to 42,44 to 71, 73, 77 & 78 were placed on the table.

Replies to Un-starred Questions No. 43, 72, 74, 75, 76 & 79 were not received
from the department concerned.

Special Mention (Rule-280) :
Hon’ble Speaker directed that the matters to be raised by the following
Members under Rule-280 would be treated as read :

1. Sh. Jagdish Pradhan 6. Sh. Manjinder Singh Sirsa
2. Sh. Om Prakash Sharma 7. Sh. Sukhbir Singh Dalal
3. Sh. Vijender Gupta 8. Ms. Bhavna Gaur

4. Sh. Vishesh Ravi 9. Sh. Ajay Dutt

5. Sh. Avtar Singh

Presentation and Voting on the Supplementary Demands (2019-2020):
Sh. Manish Sisodia, Hon’ble Deputy Chief Minister presented the second
batch of Supplementary Demands for Grants for the Financial Year 2019-
2020.

The Supplementary Demands were considered Demand-wise and passed by
voice-vote.

Sh. Vijender Gupta, Leader of Opposition and Sh. Manjinder Singh Sirsa
came back to the House.

Introduction, Consideration and Passing of Bill :

I. Shri Manish Sisodia, Hon’ble Deputy Chief Minister introduced the
‘The Delhi Appropriation (No.4) Bill, 2019’ (Bill No. 06 of 2019) with
the leave of the House.

Hon’ble Deputy Chief Minister moved that the Bill be taken into

consideration.

The Bill was considered clause-wise.

Hon’ble Deputy Chief Minister moved that the Bill be passed.

The Motion was put to vote and adopted by voice-vote.

II. Shri Manish Sisodia, Hon’ble Deputy Chief Minister introduced the

Delhi Sports University Bill-2019 (Bill No. 05 of 2019) with the leave of
the House.
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13. 3.57 PM

14. 3.57 PM
15. 4.46 PM

16. 4.46 PM

Hon’ble Deputy Chief Minister moved that the Bill be taken into
consideration.
The following Members participated in the discussion :

1. Sh. Sukhbir Singh Dalal

2. Sh. Gulab Singh

3. Sh. Manjinder Singh Sirsa

4. Sh. Prakash Jarwal

Sh. Arvind Kejriwal, Hon’ble Chief Minister replied to the discussion.

Hon’ble Deputy Chief Minister moved that the Bill be passed.
The Motion was put to vote and adopted by voice-vote.
Papers laid on the Table:
I. Shri Manish Sisodia, Hon’ble Deputy Chief Minister laid copies of the
following on the Table of the House:
[. Appropriation Accounts and Finance Accounts for the year 2017-18
II. Report No. 01 of 2019 ‘State Finances Audit Report’ of the C & AG for
the year ended March’ 2018.

II. Shri Satyendar Jain, Hon’ble Minister of Power laid copies of the

following on the Table of the House:

[. Annual Report of Delhi Urban Shelter Improvement Board (DUSIB) for
the year 2017-18 (English Version)

II. Annual Report of Delhi Electricity Regulatory Commission for the year
2016-17 (English & Hindi Version).

[II. Annual Report of Delhi Transco Limited for the year 2017-18 (English
& Hindi Version).

IV. Summary of 17t Annual Report of the Delhi Transco Limited for the
year 2017-18 (Punjabi & Urdu Version)

III. Shri Kailash Gahlot, Hon’ble Minister of Transport laid copies of the
following on the Table of the House:
I. Notification No. MLO/VIU/TPT/2017/221/1780 dated 30.08.2019
regarding Reduction of Fee in Auto Rickshaw.
II. Notification No. 19(05)/TPT/Sectt/2017/63266 dated 23.09.2019
regarding Parking Policy.

III. Notification No. 23(1535)/CAP/TPT/PCD/2019/1559/72803 dated
17.10.2019 regarding Amendment of rule 99.

IV. Notification No.081/Cluster/Tpt/2019/755/76919 dated 28.10.2019
regarding Free Travel for women.

V. Notification No. MLO/VIU/Tpt./2017/221/2259 dated 31.10.2019
regarding Taxi Fees.

VI. Notification No.F.23(1549)/CAP/TPT/PCD/2019/1579/78617 dated
01.11.2019 regarding Odd-Even.

VII. Notification No.F.23(1549)/CAP/TPT/PCD/2019/78731 dated
2.11.2019 regarding Corrigendum (Odd-Even).

VIII. Notification @ No. F.23(1549)/CAP/TPT/PCD/2019/78737 Dated
3.11.2019 regarding addition of Electric vehicles.

IX. Notification No.F.23(1548)/CAP/TPT/PCD/2019/81228 dated
8.11.2019 regarding non applicability of restrictions imposed under
Odd-Even Scheme on 11th & 12th November, 2019.

The Chair informed the Hon’ble Members to assemble at the Assembly Lawns
near Dr. Bhim Rao Ambedkar Statue for group photograph of Hon’ble
Members of the 6th Delhi Legislative Assembly.

The Chair adjourned the House for 30 Minutes for Tea-Break.

House reassembled.
Hon’ble Speaker in-Chair.

Presentation of Reports :
1. Shri Somnath Bharti presented the Report of House Committee to
Examine the issue of Stray Dogs and Monkey Menace in Delhi.



2. Shri Saurabh Bharadwaj presented the Fourth to Seventeenth Report
and Twentieth to Twenty Second Report of Committee on Petitions
(As per annexure)

3. Shri Pankaj Pushkar presented the Eighteenth and Ninteenth Report of
Committee on Petitions (As per annexure).

17. 4.56 PM Short Duration Discussions (Rule 55):
[. Ms. Bhavna Gaur initiated discussion on “Issues relating to women
security”.

Sh. Adarsh Shastri moved the following Resolution with the leave of the

House:
“The Legislative Assembly of National Capital Territory in its sitting held on
02 December 2019 resolves:
That the House notes with grave concern the increasing crimes against
women across the Country;
That the heinous crime reported from Hyderabad has sent shock waves
across the nation. The brutal rape and murder of a young doctor makes us
hang our heads in shame;
That the situation of increasing crime against women prevails throughout the
country and Law and Order situation in Delhi is one of the worst in the
country;
That the incidents of Crime in the Capital have risen in the year 2019 as
compared to 2018;
That, the Government of Delhi with its limited jurisdiction with respect to
Police, Law and Order has taken all possible steps to ensure safety and
security of women;
Installation of CCTV cameras in streets, schools and buses, policy for
installing Street lights to remove dark spots and appointment of Marshals
in buses are some of the commendable steps taken by the Government;
That the Government of India should seriously think about its responsibility
of Law , Order and Police in the Capital and ensure effective preventive and
corrective measures to avoid recurrence of such heinous incidents;
The Government of India should immediately fill up all the vacant posts in
the Delhi Police and strengthen its working so that it can instill confidence in
the people of Delhi which is lacking as on date.”

The following Members also participated in the Discussion :

2. Smt. Bandana Kumari

3. Ms. Rakhi Birla, Hon’ble Deputy Speaker

4. Sh. Jagdeep Singh, Hon’ble Chief Whip

5. Sh. Vijender Gupta, Hon’ble Leader of Opposition
Sh. Arvind Kejriwal, Hon’ble Chief Minster replied to the discussion.
The Resolution moved by Sh. Adarsh Shastri was put to vote and adopted
by voice vote.

II. Shri Saurabh Bharadwaj initiated discussion on “Issues relating to

unauthorised colonies in Delhi.”

Sh. Sanjeev Jha moved the following Resolution with the leave of the House:
“The Legislative Assembly of National Capital Territory of Delhi in its sitting
held on 02.12.2019 resolves:

That this House in its sitting on 02 Dec 2019 resolves that Lakhs of
residents of unauthorized colonies in Delhi have been leading undignified
lives since decades devoid of basic amenities like clean drinking water,
basic sewage, roads, drains and hygienic living conditions;

That they have been fooled by successive Central Governments for a long
time in the name of Regularization of their colonies;

That the present Government of Delhi vide its cabinet decision dated 5
November 2015 approved the regularization of unauthorized colonies and
had sent it to the Union Urban Development Ministry for its final approval;
That the present government led by Shri Arvind Kejriwal during past five



years has sanctioned and spent around Rs 8147 crore on the
developmental works in unauthorised colonies whereas the previous
Government in year 2009-14 spent only 1146 crore on development works in
these colonies;
That during the years 2004-2009, only 309 unauthorized colonies out of a
total of 1797 colonies, could get sewage systems and roads and only Rs.
811 crores were spent on these works
That from year 2015 to 2019, the current Delhi Government laid sewage
systems and roads in 1281 colonies, and the funds spent were Rs. 4312
crores;
That in years 2002 to 2019 water pipelines were laid only in 45 colonies
while during the years 2009-2014 only 245 colonies could be covered;
However, during 2015 to 2019, water pipelines have been laid in 579
colonies with total spending of Rs. 391 crores;
That this House appreciates the Delhi Government for its historic
development works in unauthorised colonies;
At the same time, this House express its deep concern about the delay in
regularisation of these Colonies and it is very unfortunate that the Delhi
Government's decision was kept pending by the Centre for more than four
years;
That , recently Lok Sabha has passed a bill in relation to these Unauthorized
Colonies and it is hoped that the Rajya Sabha too will pass it soon;
However residents of unauthorised colonies remain skeptical because they
want registries (legal ownership rights) of their properties in their hands and
not a piece of legislation.
That, though, the Government of India is now using satellite mapping for
demarcation of boundaries which was suggested by Government of Delhi,
this process should have started much earlier by Central Government;
This House notes that the Central Government willfully delayed the process
by wrongfully insisting that Delhi Government use the TSM (Total Station
Method) for demarcation of boundaries;
This was also just a ploy of the Central Government to delay the process of
regularization and shift the blame on others.
The Central Government is deceiving the people by offering registry to just
one hundred properties;
This house believes that these 100 registries are just a is Photo-Op and PR
exercise of Central Government to manipulate residents of Unauthorized
Colonies;
That this House demands that the residents of unauthorised colonies should
be immediately allowed to register their properties and registries of
respective properties should be provided within three days of submission of
documents.”
6.02 PM : The Chair extended the sitting of the House for 30 Minutes.

The following Members participated in the Discussion

1. Sh. Rituraj Govind

2. Sh. Jagdish Pradhan

3. Sh. Vijender Gupta, Leader of Opposition
Sh. Arvind Kejriwal, Hon’ble Chief Minister replied to the discussion.
The Resolution moved by Sh. Sanjeev Jha was put to vote and adopted by

voice vote.
18. 6.29 PM The Chair adjourned the House upto 02.00 PM on Tuesday, 03 December
2019.
Delhi C. Velmurugan

02 December, 2019 Secretary
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Reports of Committee on Petitions by Shri Saurabh Bhardwaj, Chairman

Report No Topic
4 In the Matter of Alleged Inflated Water Consumption Bill by Delhi
' Jal Board
5 In the Matter of Relocation of Night Shelter Near Mount Kailash
) Residential Colony
In the Matter of Alleged Irregularities in EWS Patient by Batra and
0. .
PSRI Hospitals
7 In the Matter of Parking Fee Being Charged in malls & Hospitals
) and Illegal Encroachment in Sheikh Sarai Il
g In the Matter of Transfer of Ownership Rights Four Storey DDA
) Flats KalkadJi to Resident/Allottees
In the Matter of Alleged Unauthorized Use of Dhobi Ghat, Liquor
9. Shop and Encroachments by Fish Seller in the Area of JJ Colony,
KalkadJi
10 In the Matter of Alleged Disturbance From Hotel/Restaurants
) Hookah Bars in Timarpur Assembly Constituency
11 In the Matter of Alleged fee Hike and Financial Irregularity in
) Frank Anthony School, lajpat Nagar- IV, Delhi
12 In the Matter of Alleged Irregularity in the Rajendra CGHS Ltd No.
1395
13 In the Matter of Handing Over of SDMC Community Centre to its
Original Owner DUSIB
14 In the Matter of Alleged Encroachment in Triveni Shopping
Complex, Triveni-I, Sheikh Sarai
In the Matter of Alleged Non-Compliance by the Commissioner of
15 SDMC of the Resolution Dated 10.04.2018 Passed by Delhi
Legislative Assembly.
16 In the Matter of Alleged Irregularity in K.R. Manglam World
School, Greater kailash
In the Matter of Alleged Irregularity in Summer Fields School,
17 .
Greater Kailash
20 In tll;le Matter of Alleged Encroachment in S-Block, Panschshilla
Par
21 Alleged Irregularities in the Arbitration Branch of Registrar
Cooperative Societies
29 In the Matter of Alleged Non Payment of Minimum Wages in

Madan Mohan Malviya Hospital

Reports of Committee on Petitions by Shri PankajPushkar, Acting Chairman

Report
No

Topic

18 | In the Matter of Alleged Irregularity in Apeejay School, Sheikh Sarai-I

19

In the Matter of Alleged Irregularity in Indian School, Sadiq Nagar,
Delhi




